BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.125/2018

IN THE MATTER OF

Arvind Pundalik Mhatre
vis
Ministry of Environment and Forest and Climate Change and Others

Report in compliance of this Hon’ble Tribunal order dated 03/09/2019
and 30/09/2019

1. In compliance of this Hon'ble Tribunal crder dated 17/08/2018 and
09/04/2019, the 5th Meeting of Taloja (Industrial Area) Maonitoring
committee was held on 21/8/2019. The minutes of the said meeting have

been filed before this Hon'ble Tribunal vide email dated 05/09/2019.

2. Incompliance of the order passed by this Hon'ble Tribunal dated 03/09/2019

and 30/09/2019, the following steps have been taken.

(i) The MIDC has deposited a sum of Rs. & crores bearing Cheque

N0.49342 in favour of District Magi: trate, Raigad on 06/09/2019.

i) The MIDC has already deposited ar amount of Rs.75,86,650/- out
of balance amount of Rs.3.9 crcies. Thereafter, the MIDC has

deposited Rs.3,14,12,350/- on 06/09/2019.

(iiiy  The Board has taken actions against the defaulting industries as
follows:

(a) The Officials of the Respondent Board have conducted the

survey of 54 member industries, generating industrial efflyent
n""/uyg-!(‘.



more than 25 CMD, which are having cumulative hydraulic load
more than 95% of the total load of effluent to CETP and Taloja

CETP on 15-16th September, 2019.

(b) The Board has issued Closure Directions u/s 33A of the Water
(Prevention and Control of Pollution)Act, 1974 and u/s 31A of
the Air (Prevention and Control of Poliution) Act, 1981 to 6 nos.
of defaulting industries vide letters dated 30/09/2019 and
05/10/2019, directing them to close down their units for
discharging effluent exceeding the standards prescribed by the

Board.

(c} The Board has issued proposed direction u/s 33A of the Water
(Prevention and Control of Poliution) Act, 1974 and u/s 31A of
the Air (Prevention and Control of Poliution)Act, 1981 to 2 nos.
of industries and show cause notices for closure to 3 nos. of
industries vide letter dated 05/10/2019 for non-compliances

observed during the visit.

(d) The Board has issued Directions ufs 33Aof the Water
(Prevention and Control of Pollution) Act, 1974 to Maharashtra
Industrial  Development Corporation vide letter dated
30/09/2019, directing them to restrict the receipt of effluent to the
Taloja CETP uptoc 10 MLD immediately and to upgrade the
remaining units of Taloja CETP ( 12.5 MLD) on priority basis as
well as to install flow meter at the inlet of the Taloja CETP
immediately. It was further directed to make necessary
arrangement for positive discharge of member industries within
15 days and to instruct the operator M/s KDC-Acqua appointed

by MIDC to operate the CETP efficiently, so as to achieve the
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discharge standards. A copy of said Direction dated 30/09/201

is enclosed and marked as an Annexure "A".

(e) The Board has issued directions u/s 33A of the Wat

(f)

(Prevention and Control of Pollution} Act, 1974 and u/s 31A «
the Air (Prevention and Control of Pollution) Act, 1981 f
Executive Engineer, MIDC, Taloja, Panvel, Dist- Raiga
directing to take necessary Steps to stop the discharge ¢
effluent in the river Kasardi vide letter dated 30/09/2019 & to tak
measures for improvement and up-gradation & for efficiel
Operation of CETP. A copy of said directions dated 30/09/201

is enclosed and marked as an Annexure "B".

In compliance of order dated 30/09/2019, the Board has issue
Prosecution Notice vide letter dtd.03/10/2019 to M/s KD(
Acqua( CETP Operator) for not conforming to the standarc
prescribed by the Board at the outlet of Taloja CETP. A copy:
said prosecution notice dated 03/10/2019 is enclosed ar

marked as an Annexure "C".

The Board is also co'ntinuously monitoring all the efflue

generating industries.

(g) In view of the above efforts taken by the Board, day & night stri

vigilance on the industries, MIDC chamber monitoring

individual industries and Taloja CETP, COD at the inlet of CET
is considerably reduced and the average inlet COD fro
01/04/2019 to 30/06/2019 are 2545 mg/l. and from 01/07/20°
to 30/09/2019 are 1097 mg/l., which is within the inlet designe
pérameter of CETP i.e COD <2700mg/l. The average outlet

COD of the Taloja CETP has come down from 1772 mg/l. to 5¢

e



outlet of the CETP.

At present Taloja CETP at Phase-ll of 10 MLD capacity is in operati
and Phase-l of 12.5 MLD capacity is under rehabilitation and up-gradati
The inlet flow is segregated and taken to Phase-|| directly for treatment. At
curtailment of water consumption from MIDC, inlet quantity of effluent

Taloja CETP has been reduced below 10 MLD.

The MIDC vide letter dated 07/10/2019 communicated that the MIDC F
curtailed the water supply of major effluent generating industries from 25.
MLD to 14.63 MLD i.e. by 50%. It is further communicated that around 6.
MLD treated effluent from maijor industries, which are meeting the MPCI
norms is segregated and taken separately at the outlet of CETP. A copy
the MIDC's letter dated 07/10/2019 is enclosed herewith and marked as

Annexure-“D”.

For and on behalf of Maharast
Pollution Control Board,

o

Place : Mumbai (Dr Anant Hakshvardhan)

Date : \\ /10/2019 avi Mumbsz

egional Officer-




MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 AR Kalpataru Point, 2 - 4* Floor
Fax: 24023516/24024068/24044531 Opp. Cine Planet Cinema,
Website: www.mpcb.gov.in Wr‘; Near Sion Circle, Sion (E}
| Mumbai- 400 022,
No.MPCBID(WPCYB- 3644 Date: 30/0g[2019
To,
The Chief Executive Officer,

Maharashtra Industrial Development Corporation,
Udyog Sarathi, Mahakali Caves Road,
Andheri, Mumbai.

Sub : Directions u/s 33A of the Water (Prevention & Control of
Pollution) Act, 1974,

Ref - 1. Directions issued by MPCB vide letters dated 20/03/2017 and

13/03/2018. :
2. Order dated 03/09/2019 passed by the Hon’ble National Green

Tribunal, Principal Bench, New Delhi in the Original Application
No.125/2018 filed by Arvind Mhatre v/s MoEF & CC, Gol & Ors.

We refer to the directions issued by the Maharashtra Pollution Control Board vide
letter dated 20/03/2017 and 13/03/2018, wherein, you were directed to take over the Taloja
CETP in MIDC area and operation & maintain Taloja CETP by your own or otherwise through
an Expert Agency. Accordingly, the Taloja CETP has been handed over to MIDC on

24/10/2018.

We also refer to the order dated 03/09/2019 passed by the Hon'ble National Green
Tribunal, Principal Bench, New Delhi in the Original Application No.125/2018 filed by Arvind
Mhatre vis MoEF & CC, Gol & Ors., wherein, you were directed to deposit further sum of Rs.5
crores for causing pollution after its taking over of CETP Operations around 1/11/2018 till

date.

In view of the order dated 03/09/2019 passed by the Hon'ble NGT, you are directed
to comply with the following directions:

1. You shall take necessary steps to restrict the receipt of the effluent to the Taloja CETP

upto 10 MLD immediately.
2. You shall upgrade the Second Phase of Taloja CETP (12.5 MLD) on priority basis.
3 You shall install flow meter at the inlet of the Taloja CETP immediately.
4 You shall make necessary arrangement for positive discharge of member industries

within 15 days from the date of receipt of these directions.
5. You shall instruct {o the operator M/s.KDC-Aqua appointed by MIDC to operate the

CETP efficiently, so as to achieve the discharge standards.

You are hereby directed to comply with the aforesaid directions within the stipulated
period, failing which, the Board will have no option than to initiate appropriate legal action
against the MIDC, which please note. -

( E RaVienfran 1AS )

Member Secretary
¥
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Copy submitted to: - The Chairman, MPCB, Mumbai - for information.

Copy to:
1. Joint Director{WPC)/Regional Officer(HQ)/Law Officer(P&L Divn.-ll}, MPCB, Mumbai
— for information and necessary follow up
2. Regional Officer, MPCB, Navi Mumbai /Sub-Regional Officer, MPCB, Taloja — for
information and necessary action.



Phone : 022-2757 27 40

Fax

Visit us at :- hipp//mpeb.gov.in
e-mail ; ronavimumbai@ mpcb.gov.in

Regional Oftice - Navi Mumbal

Raigad Bhavan, 7th Floor,
Sector-11,

C.B.D.Belapur

Navi Mumbai 400 614

. 022-2757 1566

No. MPCE/RONM/Direction/190930-FTS-211 Date: 50 /0 312018

To,

Ms. Executive Engineer,
MIDC Taloja, Tal- Panvel,
Dist- Raigad

Sub: Directions under section 33 (A) of Water {Prevention & Control of Poliution) Act,

Rof: -

1974 and/or u/s. 31A of Air (Prevention & Control of Pollution) Act, 1881 to take

necessary steps to stop the discharge of effluent in to the river.

1. Consent issued by Board to Taloja CETP on 06/04/2017.

2.

LEN;

Directions issued by Board to MIDC on 20/03/2017, 30/10/2017, 08/03/2018,
23/03/2018, 02/05/2018, 15/06/2018, 15/09/2018, 03/10/2018, 20/11/2018,
02/02/2019, 20/03/2018, 07/06/2019, 28/06/2019, 03/08/2019 respectively.

Directions issued by Board to Taloja CETP on 26/07/2016, 15/03/2017, 08/07/2017,
05/08/2047, 17/11/2017, 15/09/2018, 24/01/2019, 14/02/2019, 11/09/2019

respectively.

Directions issued by Board to MIDC on 13/01/2017 in respect of 25% curtail water
supply.

Direction issued by Board to MIDC on 16/03/2018 in respect of to curtail the volume of
effluent generation by 40% and to submit detail water budget, energy consumption for
poliution control system, chemical consumption and hazardous waste generation on
monthly basis

L efter to MIDC on 26/12/2018 in respect of 50% water curtail of defaulting industry.
Letter issued by Board to MIDC on 28/08/2017

Show Cause Notice issued by Board to MIDC on 26/02/2018

Directions issued by Board to Industries in MIDC Taloja vide dtd. 08.05.2018

{directed to install online flow meter, pH meter and lock and key arrangement to

discharge sump)

10. Directions issued & lefters sent to your office time fo time regarding overflow of

chamber, Leakages of pipe line and mixing of efiluent in to Kasardi/Ghot river and
last direction on 05/07/2019.

11. E-Mails sent to your office regarding overflow of chamber & Leakages of pipe line time

to time and latest e-mail did. 15/09/2019

12. Visit of Hon'ble Member Secretory sir to Taioja CETP on 14/08/2019.
13. Visit of Board officials to Taloja CETP on 16/09/2019 and 28.09.2019,
14. Direction issued by the Board to CEQ, MIDC dtd 30.09.2019.

WHEREAS, the Maharashtra industrial Development Corporation (MIDC) is the

planning Authority for providing infrastructure facilities for the 12iDC area and also to ensure
that the Industries located in the MIDC area should have been provided with proper water
supply, roads, drainage lines including proper collection and sewerage line as well as
treatment and disposal system to the waste water generated frcm their activities.

2.

Scanned with CamScanner

- i ~—-::§

7 \_\"NONC
st
" N2



e

AND WHEREAS, it is obligatory on your part to discharge the treated effluent through
MIDC pipeline as well as to maintain and operate said MIDC pipeline properly.

AND WHEREAS, the CETP are not operating conforming to the standards' taid dow’n

by the MPCB and discharging substandard quality effluent into the cn'aek and the said (:JE"TP $
have failed to cater their primary goal and become threat to the environment. The maj?nty of
CETP Managements have failed to control administration of CETPs, such as they don't have
proper vigilance on their member industries. It has been observed that }ha industries are
changing their production activities from time to time without informing to the CETP
Associations which leads to receive excess load of untreated effluent at inlet of said CETP H#
has been observed that there are major lapses such as maintenance of the hydraulic flow,
online measurement, effluent quality, sludge quality, unit design, maintenance an wirking
issues with Laboratory facilities were observed in the CETP, The similar kind of oulputs wer
also given by member institutes appointed by MPCB for assessment of the CETPs i
Maharashtra. Therefore, the industries Association/CETP Associations have failed to pedorm
their duties of extending support to the non-viable and smalil scale industries for overcomiyg
on technologicat and financial constraints.

AND WHEREAS, it was observed M/s. Taloja CETP Co Operative society Ltd . Piat
no. G-8 & P-24, MIDC Taloja, Tal- Panvel, Dist - Raigad is continuously non-conforming to
the disposal standards of effluent prescribed by the Board. In view of the continuous noa-
compliances, the MPC Board has issued various directions, imposed Bank Guarantees, and
increased vigilance among individual industries and CETP.

AND WHEREAS, Hon'bie National Green Tribunal, Principai Bench, New Delhi
passed the various Judgment time to time in Originat application No.125/2017 filed by Arvind
Mhatre Vs MoEF & CC and Ors. AND WHEREAS, the issue of pollution due to industnes in
Taloja MIDC area and Taloja CETP raised in State assembly time to time through various
starred/ un-starred LAQ, Calling Attentions, also various news appeared in print and channel
media, various complaints raised by various, corporates, organizations, local villagers &
peoples in and around Taloja MIDC and in Navi-Mumbai area in respect o the same issue.

AND WHEREAS, the Board officials have submitted its report before the Hon'ble
National Green Tribunal, Principal Bench, New Delhi regarding inlet collection
sumpvequalization tank of CETP, Taloja Industrial Area found overflowed and untreated
tndustrial effluent find its own way to Kasadi River. it was aiso observed that MIDC / CETP
authority have failed to resolved the issue regarding above incidences, due to each, untreated
industrial effluent found discharge in Kasadi river. It has been further observed that operation
and maintenance of treated effiuent disposal pipeline of CETP in MIDC area is being corroded
and failed in #ts operations at some places. '

AND WHEREAS, Board has issued Directions to MIDC on 13/01/2017 in respect of
25% curtail water supply, also issued direction on 18/0372018 in respect of to curtail the
volume of effluent generation by 40% and to submit detail water budget, energy consumption
for pallution control system, chemical consumption and hazardous waste generation on
monthly basis. Further Board has again communicated you by vide letter dtd. 26.12.2018 in
respect of 50% water curtail of defaulting industry.

3.

-
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':OW THEREEFORE, in exercise of the powers conferred upon me by the Board us.
Of the Water (Prevention & Control of Poliution) Act, 1974, you are hereby directed to:

You shall take adequate measures to operate and maintain Oil & Grease trap/chamber.

You shall take adequate measures to operate and maintain Screening and its chamber.

Yt?l.i shall take adequate measures to avoid hydraulic short circuit and homogeneous

mixing of effluent in collection sump and in equalization tank of CETP phase-fl.

You shall provide adequate chemical dosing in scientific and technicat manner and afso

take suitable measures for complete mixing of chemicats with effluent and also is to be

taken adequate measures for coagulation and flocculation.

5. You should take adequate measures to withdraw settled sludge at the bottom of the
primary clarifier frequently which resulted/formed anaerobic reaction at the bottom of
primary clarifier.

6. You should operate and maintained primary clarifier in proper scientific manner as heavy
fine bubbles were observed on the surface which resulted insufficient setting of
suspended solids and which may carry forward to aeration tank.

7. You should operate and maintain anoxic tank of CETP phase-if.

8. You should operate and maintain aeration tank/io-reactor as air blowers for aeration
(diffused aeration) observed not in operation i.e. absence of dissolved oxygen.

9. You should operate and maintained aeration tank/bio-reactor as fully blackish in colour
of aeration liquor and fouling smell/obnoxious odor was noticed it indicates there is no
live biomass In aeration tank/bio-reactor as it is the core heart of the process.

10. You shall operate and maintain siudge dewatering system like siudge thickener,
decanterlcentrifugé‘and its civil work there off.

11. You shall operate {M/s.KDC-Aqua, operator) the CETP with smooth and efficient
scientific operation and maintenance, separate register for logbook and utilities like
chemical bhandling and day {0 day monitoring - parameters like
pH,TSS,BOD,COD,DO, TKN,MLSS, MLVSS and Jar testing etc.,

12. You shall carryout stage wise sampling for each unit in preliminary, primary, secondary
treatment units of CETP.

13. You shall maintain MLSS level in aeration tank of Phase-1l CETP as per design by using
aclive Biomass as per requirement i.e. MLVSS shouid not be less than 70% of MLSS.
However, MLSS should be in the range of 4000 mg/it to 5000 mg/lit.

14. You shall complete balance civil work for Phase-li CETP such as Sludge Dewatering
Building, Flocculator Tank, Blower Room, MCC Room etc..

15. You shall complete mechanical & electrical work for Phase-ll CETP, Viz. Raw water
transfer pumps, effluent transfer pumps from equalization tank to floccuiator, agitators in
flocculator, Sludge transfer pumps for primary clarifier, MLR pumps for anoxic tarik,
sludge recirculation pumps at secondary clarifier, centrifuge decanter & its chemical
dosing system for sludge dewatering, thickner mechanism in sludge thickner tank has to
be taken In operation with immediate effect.

18. You shall enhance the capacity of existing effluent coliection sump / equalization tank in
CETP, so as to avoid overflow,

17. You shall complete the balance work of replacement of pipeline and arrest the leakages

of effluent carrying line and should make provision of edequate effluent collection network

in entire MIDC area by increasing collection chamber height & diameter of Pipes.
4.
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Scanned with CamScanner



4.

18. You shali take an adequate precaution towards inlet and outlet pipe line leakages, fimeiy
repairing & maintenance work to avoid river pollution, smell nuisance etc in the industrial
area.

19. You shall take an adequate precaution towards CETP inlet and cutlet pipe line leakages,
timely repairing & maintenance work to avoid water pollution in natural resources / water
body such as nalla / river / creek and smell nuisance the surrounding area.

20. You shall inform all the member industries to stop discharge industrial effluent to
MIDC/CETP effluent carrying pipeline, as & when the incidence of leakage/breakage/
blockage in chambers/effluent carrying lines is occurred and also inform to the Board
immediately.

21. You shali strictly follow the Board's direction dtd. 16.03.2018, further Board's letter did.
26.12.2018 so as to maintain and control the inlet industrial effluent flow at CETP phase-
1l up to 8.5MLD only for further scientific treatment and maintain MPCB's consented outlet
nerms also compliance of NGT direction did. 03.09.2019.

22. You shall operate & maintain CETP along with online monitoring system (OCMS) at inlet
and outlet of CETP along with flow meter specifically at inlet of CETP.

23. You shall provide proper provision of storm water system in and around CETP area.

In case, you fail to comply with the aforesaid directions, the Board wifl have no option
than to issue appropriate final directions against the MIDC, which please note.

Copy submitted for information to:
1. Member Secretary, M.P.C. Board, Sion Mumbai.
2. Chief Engineer (HQ), MIDC, Andheri, Mumbai.

Copy f.w.c to:
1. Superintending Engineer (Kokan), MiDC Panvel :- You are requested to submit the
action faken report at the earliest.
2. Regional Officer (HQ), MPC Board, Mumbai

Copy to:
1. Sub- Regional Officer, MPC Board, Taloja
- He s directed to serve the directions in person and keep the follow up and submit
compliance from time to time.
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